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Prisent : Shri R,V. 3Sinha, counael for the
applicant.
This is the case where the azplicont
has retlred from Government service on 36 4.1930,
Hccordlng to the learned.counsel, him elf the
applicant could retain the Government accommodastion
for four months after retirement and another
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a
uotal period of 8 months. The applicant has
Stayed much longer than thap)almdst twice the
pericd normally permissible. He has now baen
served an order by the Estate Officer giving
him notice that if he does not vacate the
premises by 7.6.1991, the Government premiscs
wil; be gof vaczted., The learned counszel submiticd
that the applicant is not keep to stay at the
Government quarter in Delhi and would like %o
leave for Maharashtra, his state of domicile

as soon as possible. Ve do not find any legal
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\po‘in't for granting interim relief to the ,:

applicant. HCCOI‘Cilnle, the appllca'tlon
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